WP(C) No. 364 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Heard Mr. V.G.K. Kynta, learned Sr. counsel appearing for the
petitioner as well as Mr. K.S. Kynjing, learned Advocate General.

After hearing the submissions advanced by the learned counsel
for the parties, | am of the view that there is a vital question involved
about the security of the residents of the State of Meghalaya.

Issue notice to the respondents to show cause as to why this
instant petition should not be allowed or any other order or orders should
not be passed as found deemed fit and proper.

Mr. N.D. Chullai, learned Sr. GA also appeared for and on
behalf of the State respondents No. 3 and 4.

Since the learned counsel for the respondents is present and
accepted the notice, no formal notice is called for.

List this matter after 3(three) weeks.

JUDGE

D. Nary



WP(C) No. 327 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Heard Mr. B.K. Deb Roy, learned counsel appearing for and on
behalf of the petitioner.

Mr. R. Debnath, learned counsel appearing for the respondents
No. 1 and 2 is present and sought 2(two) weeks’ time to file the affidavit-
in-opposition.

Prayer is allowed.

List this matter after 2(two) weeks for filing of affidavit-in-

opposition.

JUDGE

D. Nary



WP(C) No. 328 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Heard Mr. K.S. Kynjing, learned Advocate General.

Also heard Ms. T. Yangkyi, learned counsel appearing for the
petitioner, Mr. R. Gurung, learned counsel appearing for the respondent
No. 1 and Ms. P.S. Nongbri, learned counsel appearing for the
respondents No. 2 and 3.

The learned counsels submit that pleading has been
exchanged.

Issue rule.

List this matter next week for hearing.

JUDGE

D. Nary



WP(C) No. 336 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Heard Mr. A.S. Siddiqui, learned counsel appearing for the
petitioner.

Mr. S. Dey, learned counsel appearing for the respondents No.
1, 2 and 3 and Mr. K. Paul, learned counsel appearing for the respondent
No. 4 submits that, they need sometime to file the affidavit-in-opposition.

Prayer is allowed.

List this matter after 2(two) weeks for filing of affidavit-in-

opposition.

JUDGE

D. Nary



WP(C) No. 360 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Heard Mr. S. Thapa, learned counsel appearing for the
petitioner, who submits that on 12.11.2014 at around 4:30 PM 10(ten) to
15(fifteen) persons claiming themselves to be the members of the District
Council, along with the house owner Smti S.N. Rani and Dorbar Shnong
members came to the shop of the petitioner at Laban and without any
warning pushed out the petitioner from the shop and forcefully locked the
shop on the pretext that the undersigned does not have a valid trading
licence for operating the shop.

The learned counsel further argued that the petitioner being a
tribal does not require a trading licence and in this regard, she filed an
FIR with the O/C of Laban P.S which is at Annexure-4.

Also heard Mr. N.D. Chullai, learned counsel appearing for the
State who agreed that, trading licence is not necessary for a local tribal to
run the business. A similar view has also been expressed by Mr. G.S.
Massar, learned Sr. counsel. If it is so, | am of the view that the shop has
been closed down illegally. The O/C of Laban P.S is directed to open the
shop in presence of a Magistrate and to make necessary inventories and
to allow the petitioner to continue her business until further order and also
further directed to ensure that nobody should interfere with the business
of the petitioner.

Issue notice to the respondents. Since Mr. G.S. Massar,
learned Sr. counsel assisted by Mr. L.S. Darnei, learned counsel
appearing on behalf of the District Council and Mr. N.D. Chullai, learned
Sr. GA appearing for and on behalf of the State are present and accepted
the notice, no formal notice is called for.

Since the allegation is also against the member of the Dorbar
Shnong, | am of the view that the petitioner should make the Dorbar also

as a party.



List this matter after 2(two) weeks for show cause.

JUDGE

D. Nary



WP(C) No. 362 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Heard Mr. A.S. Siddiqui, learned counsel appearing for the
petitioners as well as Mr. N.D. Chullai, learned Sr. GA.

After hearing the submissions advanced by the learned counsel
for the parties and on perusal of the petition, | am of the view that it is not
a fit case to interfere with the police duty by the court. However, the police
should also take into consideration that no genuine citizens or innocent
be harassed.

With this observation and direction, the matter stands disposed

of.

JUDGE

D. Nary



WP(C) No. 363 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Heard Dr. O.D.V. Ladia, learned Sr. counsel appearing for and
on behalf of the petitioners.

Also heard Mr. N.D. Chullai, learned Sr. GA.

Issue notice to all the respondents to show cause as to why this
instant petition should not be allowed or any other order or orders should
not be passed as found deemed fit and proper in accordance with law.

Since Mr. N.D. Chullai, learned Sr. GA is present for and on
behalf of the respondents No. 1 to 4 and accepted the notice, no formal
notice is called for.

Dr. O.D.V. Ladia, learned Sr. counsel appearing for and on
behalf of the petitioners will have to take steps to serve the notice upon
the other respondents made returnable within 2(two) weeks.

In the meantime, the respondents No. 2 and 3 are directed to
take all the necessary steps to ensure the protection of the petitioners
and to restore them back to their respective residents.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 326 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Heard Mr. B.K. Deb Roy, learned counsel appearing for and on
behalf of the petitioner.

Mr. R. Debnath, learned counsel appearing for the respondents
No. 1 and 2 is present and sought 2(two) weeks’ time to file the affidavit-
in-opposition.

Prayer is allowed.

List this matter after 2(two) weeks for filing of affidavit-in-

opposition.

JUDGE

D. Nary



AB. No. 39 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Heard Mr. A.A. Mir, learned counsel appearing for and on
behalf of the petitioner, who submits that the petitioner/accused is
cooperating with the I/O and ready to cooperate in future. So, he may be
allowed to go on bail as there is nothing to recover under custody.

Mr. R. Gurung, learned counsel appearing for the State is
present along with the I/O and C.D. The I/O Mr. B.R. Marak fairly submits
that the petitioner/accused is cooperating with the investigation in full
extent. Hence, his custody is not necessary. However, the conditions may
be imposed.

After hearing the submissions advanced by Mr. A.A. Mir,
learned counsel appearing for the petitioner and Mr. R. Gurung, learned
counsel appearing for the State and the 1/O, | did not see any impediment
to allow the petitioner/accused to go on pre-arrest bail. Accordingly, he is
allowed to go on pre-arrest bail for a sum of Rs. 50, 000/- (Rupees fifty
thousand) only with one surety of the like amount with the following

conditions:
1. The petitioner/accused shall be bound to appear before
the 1/0 once in a week.
2. The petitioner/accused shall not interfere with the
investigation or tamper with the evidence and
3. The petitioner/accused shall be bound to appear further

before the I/O as and when necessary for the purpose of
investigation and also shall remain binding to appear
before the court to face the trial as and when necessary.
Court Master is directed to return the C.D to Mr. R. Gurung,
learned counsel appearing for the State.
With this observation and direction, this instant bail application
is allowed and stands disposed of.

JUDGE

D. Nary



AB. No. 40 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Heard Mr. S. Dey, learned counsel appearing for and on behalf
of the petitioner, who submits that in the month of September 2013, the
petitioner No. 1 was kidnapped by one Shri Rehan Ali @ Sarfarq Ali and
forcibly taken her to Bihar and converted her and thereafter that, he
brought her back due to the pressure of the police, he left her in Lady
Hydari Park, Shillong and since then, the petitioner No. 1 is staying with
her parents. She was a college going girl, but due to this unfortunate
incident, she had to leave her college and pursuing her studies as a
private candidate.

Mr. S. Dey, learned counsel appearing for the petitioner further
argued that Shri Rehan Ali @ Sarfarg Ali still harassing her whenever he
found any scope and during the last Durga Puja he met her on the
roadside and there was a heated argument between the petitioner No. 1,
the petitioner No. 2 and Shri Rehan Ali @ Sarfarg Ali and he lodged an
FIR at Shillong Sadar P.S as a result the petitioner No. 1 and the
petitioner No. 2 were apprehending that they may be arrested without any
fault of their own. So, they may be allowed to go on pre-arrest bail.

Also heard Mr. H. Kharmih, learned State counsel who is
present along with the 1/0O Mr. T. Ch. Momin. The 1/O fairly submits that
he has no intention to arrest them; he would like to record the statement
of the petitioners. If it is so, | do not see any reason that the statement
cannot be recorded if pre-arrest bail is granted. Accordingly, the petitioner
No. 1 and the petitioner No. 2 are allowed to go on pre-arrest bail with
one sureties each for a sum of Rs. 10, 000/- (Rupees ten thousand) with
the following condition:

1. The petitioners shall cooperate with the I/O for the

purpose of investigation as and when necessary.

Court Master is directed to return the C.D to Mr. H.
Kharmih, learned counsel appearing for the State.

With this observation and direction, this instant bail
application is allowed and stands disposed of.

JUDGE

D. Nary






CRP. No. 19 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Heard Ms. S. Acharjee, learned counsel who submits that the
leading counsel holding the brief of the case Mr. K. Khan has gone to
Chennai in connection with a Govt. case, so, the matter may be
adjourned after 2(two) weeks.

Mr. G.S. Massar, learned Sr. counsel assisted by Mr. J.M.
Thangkhiew, learned counsel for the respondents is present.

List this matter after 2(two) weeks.

JUDGE

D. Nary



CRP. No. 27 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Heard Mr. K. Paul, learned counsel appearing for the petitioner
as well as Mr. M. Shangpliang, learned counsel appearing for the
respondents No. 1, 2 and 3.

Since Mr. M. Shangpliang, learned counsel appeared for the
respondents No. 1, 2 and 3 the service is complete.

List this matter after 2(two) weeks for hearing.

JUDGE

D. Nary



CRP. No. 48 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN
17.11.2014

Heard Mr. K. Paul, learned counsel appearing for and on behalf
of the petitioners, who sought 2(two) weeks’ time to which, Mr. N. Mozika,
learned counsel appearing for the respondents has no objection.

List this matter after 2(two) weeks for hearing.

JUDGE

D. Nary



MC[WP(C)] No. 299 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

List this Misc. Case along with WP(C) No. 363 of 2014 after
2(two) weeks.

JUDGE

D. Nary



WP(C) No.52 of 2012

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Heard Mr. L. Darlong, learned counsel appearing for the
petitioner, who submits that the petitioner had obtained a report from the
GPO, Shillong and had also filed an affidavit, the same has also been
furnished to Mr. S.C. Shyam, learned Sr. counsel for the respondents.

Perused the affidavit as well as the report of the GPO, Shillong
dated 05.11.2014 wherein, it appears that the notice has been served
upon the respondent No. 6 on 20.08.2014. If it is so, the service is
complete.

Both the learned counsels submit that the pleading has already
been exchanged.

Issue rule.

List this matter after 2(two) weeks for hearing.

JUDGE

D. Nary



WP(C) No.332 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Heard Mr. H.S. Thangkhiew, learned Sr. counsel appearing for
the petitioner, who submits that the party is not filing the rejoinder
affidavit.

Also heard Mr. S. Sen Gupta, learned GA appearing for the
State.

Both the learned counsels submit that the pleading has been
exchanged.

Issue rule.

List this matter after 2(two) weeks for hearing.

JUDGE

D. Nary



WP(C) No. 36 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Heard Mr. K.P. Bhattacharjee, learned counsel appearing for
the State who sought 2(two) weeks’ time to file the affidavit-in-opposition.

From order dated 20.10.2014 it appears that last chance was
granted to the learned counsel for the State to file the affidavit-in-
opposition, however, Mr. K.P. Bhattacharjee, learned counsel appearing
for the State submitted that, inspite of his efforts he could not file the
affidavit-in-opposition and prayed that he may be excused this time.

Considering the matter that he is appearing on behalf of the
State, further 2(two) weeks’ time is extended.

Mr. W.M. Sangma, learned counsel appearing for the petitioner
is present.

The learned counsel for the State must take note that, if he fails
to file the affidavit-in-opposition on the next date, the affidavit-in-
opposition will be closed.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 180 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Heard Mr. H.L. Shangreiso, learned counsel appearing for and
on behalf of the petitioner, who submits that there were certain items like,
rice, dal, salt, mustard oil, etc which were supposed to be distributed to
the villagers as a relief and the same has not been properly implemented
by the respondent No. 5. Being aggrieved by the act of the respondent
No. 5 a complaint was lodged with the O/C Bogularbhita P.O.P, West
Garo Hills, Meghalaya and thereafter, also a complaint was lodged with
the Chief Executive Member, GHADC, Tura on 02.03.2013 which is at
Annexure-C. Thereafter, the enquiry committee was formed by the
Enquiry Officers who submitted a report dated 29.04.2013 which is at
Annexure-E and thereafter, the Revenue Officer GHADC, Tura passed
the Impugned Order dated 21.05.2013 which is at Annexure-F without
giving an opportunity of being heard with the petitioner. Hence, this
instant writ petition.

The learned counsel also further argued that the direction may
be given to the Revenue Officer GHADC, Tura.

Also heard Mr. S. Dey, learned counsel appearing for and on
behalf of the GHADC who submits that no material has been placed
before the Revenue Officer GHADC, Tura to remove the respondent No.
5 from the office of the headman Goanbora of Pathorkata Village.

After hearing the submissions advanced by the learned counsel
appearing for the parties, none has appeared for and on behalf of the
respondent No. 5 till passing of this order. After hearing the submissions
advanced by Mr. H.L. Shangreiso, learned counsel for the petitioner as
well as Mr. S. Dey, learned counsel for the District Council, GHADC, | am
of the considered view that before passing the impugned order dated
21.05.2013, the Revenue Officer GHADC, Tura should have given an
opportunity to the petitioner to place his grievances and he should have
been heard and then necessary order should have been passed.
Therefore, | find that the impugned order dated 21.05.2013 is not



inconsonance with the principle of natural justice. Hence, the said
impugned order is hereby set aside.

The Revenue Officer GHADC, Tura is directed to issue fresh
notice to the concerned parties and after giving them proper opportunity
to place their case and after being heard, necessary order to be passed in
accordance with the law taking into consideration the principle of natural
justice.

The Revenue Officer GHADC, Tura is also further directed to
complete this whole exercise within 4(four) months from the date of
receipt of a certified copy of this order.

With this observation and direction, this instant writ petition is
allowed to that extent and the matter stands disposed of.

JUDGE

D. Nary



WP(C) No. 205 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

List this matter after a week as most of the lawyers for the
respondents are not present.

Mr. S.M. Suna, learned counsel appearing for the petitioner is
present.

Accordingly, list this matter after a week.

JUDGE

D. Nary



WP(C) No. 206 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

List this matter after a week as most of the lawyers for the
respondents are not present.

Mr. S.M. Suna, learned counsel appearing for the petitioner is
present.

Accordingly, list this matter after a week.

JUDGE

D. Nary



WP(C) No. 222 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Heard Mr. S.P. Mahanta, learned Sr. counsel who submits that
he has already filed the affidavit-in-opposition on behalf of the respondent
No. 5.

Mr. S. Sen Gupta, learned GA submits that the respondents
No. 1 to 4 are not filing their affidavits-in-opposition.

Mr. P. Yobin, learned counsel appearing for the petitioner
submits that, he need 2(two) weeks’ time to file the rejoinder affidavit.

Prayer is allowed.

List this matter after 2(two) weeks for filing of rejoinder affidavit.

JUDGE

D. Nary



WP(C) No. 280 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

17.11.2014

Mr. A.S. Siddiqui, learned counsel for the petitioner is present.

Mr. S. Sen Gupta, learned GA appearing for the respondents
No. 1 and 2 and Mr. B. Khyriem, learned counsel appearing for the
respondent No. 3 submits that they have filed their respective affidavits-
in-opposition.

Mr. A.S. Siddiqui, learned counsel for the petitioner submits
that the pleading has been exchanged; the matter may be posted for
hearing.

Issue Rule.

List this matter after 2(two) weeks for hearing.

JUDGE

D. Nary



BEFORE
HON’BLE MR JUSTICE SR SEN
CRP No. 19 of 2014

17.11.2014

List this matter on 24.11.2014 as suggested by MF
Qureshi, learned counsel for the petitioner as well as Mr. GS

Massar, learned senior counsel for the respondent.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 85 of 2014

17.11.2014

Heard Mr. L Darlong, learned counsel for the
petitioner who submits that, the matter may be passed over for
the day on the ground that the conducting counsel Mr. R Jha is

out of station.

Mr. SC Shyam, learned senior counsel appearing for

on behalf of the respondents is present.

List this matter on 1.12.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 151 of 2014

17.11.2014

Heard Mr. JM Thangkhiew, learned counsel for the
petitioner as well as Mr. R Gurung, learned State counsel who
sought time.

List this matter 24.11.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 169 of 2014

17.11.2014

Heard Mr. L Darlong, learned counsel for the
petitioner who submits that, the matter may be passed over for
the day on the ground that the conducting counsel Mr. R Jha is

out of station.

Mr. SC Shyam, learned senior counsel appearing for

on behalf of the respondents is present.

List this matter on 1.12.2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 252 of 2014

17.11.2014

List this matter on 24.11.2014 as suggested by Mr.
MF Qureshi, learned counsel for the petitioner as well as Mr. R

Gurung, learned State counsel.

JUDGE

V Lyndem



